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Shei Yuveaj Patidar
Deputy Commissioner, State Tax, AEB Indore-A,

i,

’

srmation has been presented hefore me and | have reasons 1o beljeve that-

Wiliereas o

GaSTIN 23AALFR2722H1ZD

Irade Nome i RAJ RAJENDRA STEELS

Niwe & Address of Prop. ¢ LoSudhir Mehta Sio Chandmal Mehta (Partner),
Pares Divector 2. Rajbabadur Mehta S/o Chandmal Mehita (Dartrcn |
A1, Shankracharyn Marg, Ujjain, M.P. 456001,
¢ P suppressed framsactions relanng to supply ol goods and/or services
Voo Ras suppressed tansactions relating Lo the siack of goads in hand,

v tanmed trpor tas credit o excess of e entitlement under the Act
¢ bas dlamed refesd i excess of his entitlement under the Act
v Fasandulged i cantravention of the provisiens of this Act or rules made thereunder (o evade tax VH Y
Has Agt,
OR

B e T Ty Lt T LT T T

4 Mg
v Senpaged i the business of transparting goods that have escaped payment of lax
b samawner aroperilor of @ warehouse or 8 godown or a place where goods that have escaped paymen|
Prashave hean stergd

oo hepliaceoinits o goods inosuch @ maniien as s hikely o cause evasion of tax payable under this A
OR

* woads fiable t conliscationfdocuments relevant (o the progeedings under the Act are secreted in the
w o busivessiesidential premises detailed hercin below. 2
Atthess of Principal place ol bussiness:- 34, Udyngic chetra Dewas Rond, Ujjain, ML, 456010
Andany other pluce found celevang during 1the conrse af tnspection.
[lseselinie,-

* Wexcraise of the puwers conferred upon me under sub-section (1) of section 67 of the Act, [ authorjze .
esbire you Lo mspect the premises oelonging to the above mentjoned person with such assistance =g mey
hecessuy foranspection of goods or documents and/or any other things relevant to the proceediags
e suid Act aid ailes made there under

Yoomexereise of the powers conferred upon me under sub-section (2) of section 67 of the Act, | autho iz
bl requine you 1o search the above premises witl such assistance as may be necessary, and if any gozd-

Wodocmments andior other things relevant 1o 1)e proceedings under the Act are found, to seize arrd
Produce the same Gsthwith befare me for further action under the Act and rules made there under,

Any dlempl on 1

Pt ol the person 10 nishead, lamper wit
relevga

e A I the evidence, refusal to answer the question-
mspetion/search operations, maging of false statement or providing false evidence is punishable wil s

AP SOIICEN ANGfor line wider te A read with section 179,181, 190 and 418 of'the Indian Penal Code,
Cirven sy e & senl his o

S *4'_'&%@3305-@?‘\ 2 Cj/j/.- ﬁ:ﬁ'z/},{“hd lor 03 working days,
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State Tax, Madbiya Pradesi;




